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Hydro-Electric Project and the Balia-
pattam project in Kerala; 

(b) if not, when the above project 
will be completed; and 

(r) whether necessary sanction ha3 
been granted for the above by the 
Planning Conunission? 

Tbe Minister 01 State in the Millill-
try of l.-rillation and Power (Shri 
Ala es~n)  "") No. 

( b) ThN;e S<".hemes are expected to 
be l'ompleted during the IV Five Year 
Plan period. 

ee) No. In order to avQid delay in 
tll{' implementation of the Kuthiyadi 

~ llectrie Scheme, the Planning 
Commission have stated that they 
h<lve no objection to the State Gov-
ernment taking certain preliminary 
and preparatory action and incurring 
expenditure On certain items. A.. 
regard" the Baliapattam (Valapat-
tanam) Irrigation Project. this hag 
b.-en included in the III Plan but not 
yl't sanctioned by the Plarming 
Commission. 

water Supply to Rajasthan 

l086A. Shri Harish Chandra Math1U': 
Will the Minister of Health be pleased 
to statt': 

(a) whether the Governunent of 
Rajasthan made out a special case 
and requested this year (1962-63) for 
assistance from Centre for water sup-
pJ.v during the Third Plan period; and 

(h) if so, what is thp State Gov-
"l'Ilml'nt's demand and Central Gov-
C'rnment's reaction thl"reto? 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). The Govern-
mC'nt of Rajasthan have asked for a 
provisic}TI of Rs. 13.2 crore.. during 
the Third Five Year Pla,n period for 
Rural Water Supply Schemes in addi-
tion to tlU' existing allocation in the 
Slate Plu.n. The question of additional 
grants for Rural Water Supply 
schemes in the States will be con-
:C549 IAi) LSD--4. 

P"blic Importance 
sidered after a complete picture of 
the problem of the rural water supply 
in the country is available on the 
ba9is of the surveys and assessment 
01 the problem to be undertaken by 
the Special Investigation Divisionll 
being set up in the States. 

12.08 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMI/ORT-

ANCE 

RAILWAY TROLLEY ACClDJ:NT NEAR 
PATALPANI ON WESTERN RAlLWAY 

Dr. L. M. Singhvi (JodhpUr): 
Under rule 197, I call the attention of 
the Minister of Railways to the 101-
Jawing matter of urgent public im-
portance and I request that he may 
make a statement thereon:-

"The Railway trolley accident 
near Patalpani station of the West-
ern Railway on the 18th of Janu-
ary, 1963.". 

The Deputy Minister in the Minil-
try of Railways (Shri Shahnawaz 
Khan): On 18th January, 1963, the 
Assistant Permanent Way Inspector, 
Choral, was transporting rails by 
Material Trolley (Dip Lorry) between 
Patalpani and Kalakund stations 
about 10 kilometres apart on the 
Mhow-Khandwa Section of the West-
ern Railway, after blocking the line 
against movement of trains. The 
trolley was loaded with 36 numbers 
50 lb. rails and the Assistant Perma-
nl'nt Way Inspector along with his 23 
men were on the trolley which was 
being propelled by hand. At about 
12.45 hours. when the troll.-y ap-
proached mile 325/15 near Tunnpl No. 
4, it capsized, !'('SuIting in the instan-
taneous death of 10 men including 
the Assistant Permanent Way Inspec-
tor, Choral. Four men sustain .. d 
s .. rious injuries and 9 men wc>re 
slightly injured. The Assistant Pf"r-
manent Way Inspector. Mhow who 
was following at som .. distance behind 
by push trolley rush£'d to the nearest 
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IShri Shahnawaz Khan] 
sta tion and arranged for a Relief 
Train from Mhow with a Medical Van. 
The injured persons were taken by 
tht' R .. li".f Train at about 15.00 hrs. 
to Indore and admitted in th" M. Y 
Hospital. All the 13 persons are 
reported to be out of danger. 

The dead bodies. after being ciearl'd 
by the Police. were handed over to 
their depend('nt·;. Some ('x-gratia 
payment has also been made. 

A joint enquiry by Junior Adminis-
trative Oftice'!'s has been ordered by 
the General Manager 1.0 enquire into 
the cause of the accid .. nt. 

Dr. L. M. Sin&'hvi: At what speed 
was this trolley moving? Was it mov-
ing at a speed faster than that per-
mitted by the rules7 Has it been 
brought to the notice of Governm!'nt 
that thesp rolley movements are 
usually at a spe .. d faster than is 
pennitted by rules? 

Shri Shahnawaz Khan: That would 
hi' known when the result of the joint 
inquiry which is in progr .. ss is avail-
abl ... 

Dr. L. M. Slnghvi: By when is the 
inquiry likely to be concluded? Also. 
will the Minister be pleased to lay 
the report of the inquiry On the 
Table' 

Shri Shahnawu Khan: I hope it 
will not take very long. If you SO 

desire, we shall have no objection to 
placing the report on the Table. 

Sui S. M. Ba.nerjee: Is it a fact that 
the tToBey was overloaded and the 
instructions in that regard were not 
followed? 

Mr. Speaker: That is to be found 
by the inquil"y-all those tacts. 

Shri Ba.cle: Are Government aware 
of the fact that this trolley was carry-
ing 30 feet beams and 23 labourers 
were over it and this was not aUow-
.. d or pennitted by the authorities? 
If so who is responsible for pemlitting 

Urgent Public Importance 

these 23 pt'rsons to sit on the beams 
30 feet long. the carriage Of which 
was also not permitted? 

Mr. Speaker: This is also not per-
mitted to be asked before the investi-
gation is completed. 

Shri Bade: 30 feet beams 
carried. 

were 

Mr. Speaker: The inquiry will re-
vl"al all that. 

Shrj Indrajit Gapta: But the Mini,-
tel' is willing (.0 reply. 

Mr. Speaker: If the Minister I' 
willing to reply. let him do so. 

The Minister Of Railways (Shri 
Swar.m Singh): The important thing 
in (his ('onnection is that this was a 
hand-propelled trolley. Secondly. all 
the persons ['oncerned were either 
workNg cOTIllf'('ted with railway work 
or emploY"e, of the railways, and it is 
presumed (hat whatever they did they 
should haVe done with their eyes open. 
I do not know what other control of 
the type which the hon. Members are 
indicating could be imported. There 
was an APWI also on the trolley itself. 
So the exact circumstances in which 
th.. accidf'nl took place would be 
known only after the r .. sult of the 
inquiry. 

~ i ~ ~ 'fln Pl 1 ~ <iT 
~r nrt ~ it ~ ';:>r;;mr '!it 'Ii'l" ~ 
~ il: ~ ~ mIT '1"'" '1' "'IRT tpft ?" 
'!l"i< otjf"IT mIT ~i  if ~ ? ~~ r  

"I'T 'flIT ~ ~ TT>rr "S!'f.m"f ~  
~ ~ T1f'ft % 

~ ~~ ~ ""I" o;r;f ~ ~ 
¢ ifi:nrT -nrr ~ I ~  ~ ~ A~ 
,q-I 

-t\ ~ ~ : ifiTl1 ~ ~1 1 

mffi '1ft <:iT "N '1' ~ ~ i  ' ~ 
~  
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~m ~  'f'[ll ~ qn;f ~ 
~ '1fT' -r-rit l ~ ~ 1':0 '110 ~  
m~  ~  WI' ,!'Tit 3;'1' 11t m'l ;f'f; 
~ il' ifT It>:t ~ l l if ~1 m;;r ff, ;f'f; 
l[t ~ ~ l1T lIT 'f'[ll '1ft lfflTT 1 
Slui 8. M. Banerjee: I seek your 

protection. We table adjournment 
motions or calling attention notices on 
l.he basis of some information which 
is available to us. Here a specific 
question was asked whether it was 
overloaded and whether more than 
23 workers were sittting on it. The 
Minister denies us <-"Yen· this informa-
tion. If this is to be so, what is the 
Use of our tabling uesti n~ or calling 
attention notices? 

Shri Swaran Singh: I do not deny 
or confirm anything. I say that as a 
result of the inquiry, it will be known 
as to what was the pennissible load 
and if thl'Te was any overloading .-tc. 

Mr. Speaker: That was only to be 
enquired from me and not from the 
Minister, be<:ause I had said that all 
these things would be known only 
after the inqu:ry had been completed. 
So that question was directed towards 
me. .., 

Shri Ranga (Chittoor): Meanwhile. 
he is expressing an opinion which 

. would morl' fittingly come from the 
inquiry. 

Mr. S)leaker: Yes Shri S. M. 
Banerjee is an old Member of this 
Parliament. He knows that when an 
inqujry has been instituted, all these 
things will be known on its comple-
tion. But hl' goes on asking for these 
things. " 

Shri S. M. Banerjee: Factual things. 

Mr. Speaker: 1.< the inquiry to find 
out only the legal things and not the 
factual things? 

8hri S. M. Banerjee: Yes. 
Mr. Speaker: No, no. On the 18th 

January the accident took place. An 
enquiry has been instituted. Still, we 
are just in the beginning. 

A ~ 8 LAID ON THE TABLE 

INSURANCE (AMENDMENT) RULES, ETC. 

The Minister of Finance (Shri 
Morarji Desai): I beg to lay on the 
Table-

(i) a copy each of (hl' following 
papers:-

(a) The Insurance (Amend-
ment) Rules, 1962 published 
in Notification No, G.S.R 
1604 dated th .. 1st Decem-
ber, 1962 under su ~l ti ri 
( 3) of "''('(ion 114 of the 
IlL<urance Ad, 1938. 

I Placed in Library. Sec 
No. LT-713 /63J. 

(b) The Emergency Risks 
(Goods) Insurance Scheme 
published in Notification 
No. 8.0. 3945 dated the 28th 
Decemlx-r, 1962 under sub-
section (6) of section 5 of 
the Emergen('y Risks 
(Goods) Insurance Act, 
1962. 

I Placed in Library See 
No. LT-714/631. 

(c) The Emergency Risks (Fac-
tories) Insaranct' Scheme 
published in Notification 
No. S.o. 3946 dated the 28th 
December. 1962 under sub-
section (7) of section 3 of 
the Emergency Risks (Fac-
tories) InsurancE' Act. 1~6  

I Placed in Library. See 
No. LT-715/631. 

(d) S.O. No. 3953 dat"d tl", 
28th Dec.'mlx·r. 1962 under 
sub-section (2) of section 3 
of the ~~mer n  Risks 
(Goods) Insurance Act, 
1962, specifying th,> goods 
not insurable' under the said 
Act. 

[Placed in Libl-dl-y. See 
No. LT-716/63 L 


